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IN iHE "CENTRAL ADrilN IS TR ATI'i/£ TRIBUNAL

PRINCIPAL BENCH
NE y l)l.,LHI»

O.A [\lo.505/l99a

Hon'ble Smt, Lakshrni Suafoin achanp rTsrnber (J)
Hon'bia 3hri R.K.Ahooja, Member (A)

Shri U.S. 5 axen a
s/a 3h, Brijbasi Lai Sasena,
H/0 58 Sandhu Nag ar, Lucknou,
at present, Sector 29/565,
A.y.H.Q. NQIOA Ot, bhaziabad-201303,

(None for the ap[Dlicant )

\ls.

Data of dscision 30-7-56

,. applicant

1. Unipn of India, through, Commandar,
•Jorks Lngineers, Military F-nginaering Service,
Rani Laxrni Bai Road, Jh an si (UP)

2, Pl/3 Scooters India Ltd., (A Gowt.of India
Undertaking, through its Lxecutiue Oirector,
Sarojni Naga--, LijGknoij-22uOGd (UP)

.•e Respondents
(By Advocate Sh, V.3.R. Krishna )

CRQER(QRALj

(Hon'bie Smt, Lakshmi Suamin athan, Plember (3)

None fior the applicant even on the second

call. Ue note that the applicant has been absent also on

22. 5,96 and 9 ,.10,» S'5 uhen the case uas listed for

he ar ing ..-an d the or der of 9,1C,95,

In the above cir cumstancesj this OA is

dismissed for default and nan pro se cu ti an, an d on merits,

' (Smt, Lakshrni Suami n atharfj^

Mefnber ( J )

sk

,Aci4 .
(R • K, Aho oj aj.

f'lenvtJer^ A)


